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cent. With this high percentages of moisture,
the fungus will grow, and it will grow worse
under the conditions of the storage. Therefore,
it is a matter of great concern. Moreover, the
rain-soaked wheat which is being supplied
through the public distribution system has
been said to be blackened due to the
fungus. It may not be injurious to the health of
the consumers but the taste of the
chapatis made of that,  differ, and people
do not like that. The only way in which
we can correct the situation is to monitor the
moisture content. Secondly, th. scientists
say that it should be dried and stored. Lastly,
if it is to be  used at all—it should not be, in
my opinion—then, the percentage of the
moisture content should be reduced so that
human beings are not affected.

1 may say, Sir, that the extent of the
toxicity of the fungus has not been found yet,
and we do not know what the consequences
will be of this. Therefore, Sir, through you I
would request the Agriculture Minister as well
as the Health Minister to monitor it and to see
that only wheat which is fit for human
consumption is distributed through the public
distribution system and that the rest of it may
be used as cattle feed. Thank you, Sir.

MOTION FOB. ELECTION TO JOINT
COMMITTEE ON OFFICE OF PROFIT

THE MINISTER OF LAW, JUSTICE
AND COMPANY  AFFAIRS (SHRI
JAGANNATH KAUSHAL): Sir, I beg to
move the following Motion: —

"That this House concurs in the
recommendation of the Lok Sabha that the
Rajya Sabha do elect one member of the
Rajya Sabha to the Joint Committee on
Offices of Profit and resolves that the
House do proceed to elect, in accordance
with the system of proportional re-
presentation by means of the single
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transferable vote, one member from, among
the members of the House tc> the said Joint
Committee to fill the vacancy caused by the
retirement of Prof. N. M. Kamble from the
membership of the Rajya Sabha on the 2nd
April, 1982."

The question was put and the motion-was
adopted.

THE SPECIAL COURTS (REPEAL)
BILL, 1981

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUBBAIAH):
Sir~L~ beg to move:

"That the following amendments made
by the Lok Sabha in the Special Court
(Repeal) Bill, 1981, be taken into
consideration, name-
iy:-

Enacting Formula

1. 'That at page 1, line,—
for "Thirty-second" substitute
"Thirty-third" Clause 1

2. 'That at page 1, line 3,—"
for "1981" substitute "1982".

The question was P"t “d the motion
was adopted.

SHRI P. VENKATASUBBAIAH: Sir,
I move:
"That the amendments made by the Lok
Sabha in the Bill be agreed to."

The question  was PH and  the
motion was adopted,

THE APPROPRIATION (RAILWAYS)
(NO. 3) BILL, 1982.

THE MINISTER OF RAILWAYS (SHRI
P. C. SETHI): Sir, I beg to move:

"That the Bill to authorise payment and
appropriation of certain
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further sums from and out of the
Consolidated Fund Of India for the
services of the financial year 1982-83 fo,
the purposes of Railways, as passed by the
Lok Sabha, be taken into consideration."

The question wa, proposed.

MR. DEPUTY CHAIRMAN; I would like
to inform hon. Members that the time allotted
for this Bill is one hour. Therefore, some
parties have a time of only one minute. So |
would like to request hon. Members to be
very brief in their observations— just one
sentence or two sentences; you can't say
much. Mr. O. J. Joseph. You will have four
minutes.

*SHRI O. J. JOSEPH (Kerala): Mr.
Deputy Chairman, Sir, within six months after
passing the Railway Budget, the Government
has now brought forward a supplementary
budget. The intentions of the Government
have not been clearly stated in the Bill.

Sir, I fail to understand whether it is due to
inflation or for any other reason that they have
now come with a demand for additional
grants. If thig situation continues, I am sure,
they will have to come with another
supplementary budget by the next session of
Parliament. Sir, if their intention is to
accelerate the development of Railways, I
believe that they should have clear and well-
considered policies in this regard.

Sir, a coastal Railway is very essential for
this country even in times of emergency. If the
coastal Railway scheme linking, Bombay,
Goa, Manga-lore and Cochin is implemented,
it -will greately facilitate the quicker
movement of goods and passengers. About
500 Kilo Metres of distance can he saved by
the introduction cf this Railway Line. The
people of Manga-lore and Kerala will greately
benefit from this coastal Railway system. We
can save crores of Rupees worth Oil and Coal.
We can considerably bring down the cost of
transportation and

#English translation of original speech d
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passenger fares. The transport facilities will
greatly improve. But I am sorry to say, this
Bill does not contain any such proposals.

314

Sir, this Government has no policy for
enlarging the net-work of Railways or linking
th, important district-head-quarters  with
Railway lines in States like Tripura. They go
on frequently increasing the fares and freight
charges. They go on doing many things on an
ad-hoe basis. But they have no clear-cut
policies and perspectives in respect of the
development of the Railways or its efficient
functioning. Therefore, what I have to say in a
nut-shell is that instead of doing things piece-
meal they should chalk-out a clear-cut
programme for the development of Railways
keeping in view the defence requirements and
the requirements of the entire country.

Another thing which I would like to point
out in the connection is the problems facing
thousands of people from Kerala who have to
travel to the North and other parts of the
country on the busiest Railway lines and
overcrowded railway coaches. I do not find
any proposals for the improvement or
development of those Railway services.

Sir, they often talk about the improvement
and development of the Railway service. But |
do not find anything in this budget for
improving the railway facilities or passenger
amenities. There i; nothing in this Budget for
the welfare of Railway workers, they have
shown Rupees two lakhs against the miscel-
laneous expenditure. But they have no
proposals for improving the railway facilities:
for the common people nor do they have any
programme for the development of the
Railways.

Therefore I would like to request the
Government, within the short time available
to me, to chalk-out such clear programmes
and policies, keeping in view the urgent
needs of

elivered in Malayalam.
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the peop]. and the defence requirements of
the country and also with a view to linking
the district headquarters with ne,, railway-
lines, which, I hope, would accelerate the
process of development and progress of the
country as a whole. Thank you.

MR. DEPUTY CHAIRMAN; Now, Dr.
Siddhu. Your party has got four minutes, but
I have got two names from your party—
yourself and Mr. Shiva Chandra Jha. So
please adjust it among yourselves.
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"three persons sitting on the train top
electrocuted: The three persons on the roof of
Sabarmati Express train were electrocuted
v/hen they came in contact with the overhead
electric wire on Sunday night at Bhimsen
station yard."
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SHRI P. N. SUKUL (War Pradesh): Mr.
Deputy Chairman, it is really heartening to
note that the Planning Commission which had
"% originally given the Railways sufficient
money for improvement in the railway
system, has for the current financial year
given Rs. 200 and odd crores to be spent on
improvement in the railways. Since the Bill
under consideration relates to a demand for
sanctioning some additional grant made by
the Planning Commission, there cannot
perhaps be any objection fo this Bill being
passed by this House. Sir, in this connection, I
would like t, say that a; regards the func-
tioning of the railways, I feel that still there is
much scope for improvement. As m,
immediate predecessor was
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saying, there is much room for this
improvement in the railway system, in the
running of the railways. Soon after taking over
charge of this Ministry, our honourable
Minister, Mr. Sethi, had said that he would
concentrate mainly on the prevention of
accidents as well as safe transportation of
passengers and goods. I would like to ask him
to what extent he has been successful in
achieving both these ends. Notwithstanding
the increase in the revenue-earning freight
traffic, can the honourable Railway Miniser
claim that there is any improvement in the safe
delivery of goods at the destination stations to
those concerned? Can he also claim that so far
as the pilfera%e of goods at stations like
Mugal Sarai is concerned, there has been any
improvement? Personally, Sir, I think, there
has been no improvement at all. In the month
of March last, the honourable Minister
informed Parliament that the punctuality of
trains had improved from 76 per cent to 92 per
cent. In this connection also, Sir, I would like
to ask him what the position today is. My
personal experience is that the situation has
gone from bad to worse. Almost all the major
trains, major trunk route trains, are running
12,te and, as the honourable Minister has
himself admitted in the other House, the trains
in the Northern, in the North-eastern and the
South-Eastern Regions are running late and
the situation is very bad today. At least for
people who come from'TJttar Pradesh, it is
pretty bad because most of these trains
emanate from that part of the country and
come to Delhi and, therefore, we are in a very
bad state of affairs, because of the late running
of trains. The situation on the branch lines is
much worse. I know of trains running between
Allahabad and Lucknow. No passenger trains
runs on time; not even the so-called express
trains. They take hours together, to reach their
destinations. I remember, Sir, when the steam
engine was invented, the speed of that engine
was 35 miles per hour. Today, the speed of
most of our passenger trains is "ot up to
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tShri P. N. Sukul] so, 1 think the Railway authorities, the

that mark even, that is, 35 miles per -hour; it i, Railway Minist.er and our Government must

much less. Recently, I wa; coming fromPay due attention to these things and must

Allahabad to Luck-now. I tell you, there was no improve the situation. With these words I
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door at all in the first class cabin in which 1 was support the Bill.

given a seat. My  honourable friend, Mr. Pate],
was also there at that time. The door had

been put aside in the same coach and it  was lying
somewhere else. There were no reading lights in
the first class compartments. They have been
permanently removed from most of these coaches
and some wooden thing is fixed ther, and there
are no doors and ther, are no latches also.  The
seats are ver” bad. Then, Sir, drinking water. [
think, is not provided in most of the super-fast trains
and the paradox is that although the speed of the
trains, almost all the trains  including the Rajdhani,
has been reduced since May last, the surcharge
for super-fast trains has been levied on certain
additional trains like the Assam Mail. There was no
surcharge on this train earlier. The speed has been
reduced, but surcharge has been levied. This
paradox must go if the railway system is to serye the
society and if it i, not interested only in
fleecing money from the people just by raising fares
and freight and all that. It must provide at least
the basic amenities that are required. And, Sir,

we poor MPs are supposed to  travel in  the
first class. Inthe first class compartments,
which have no reading lights,  which have

no doors, which have no latches also and, where, as I
said earlier, in one case, there was not even
the door.

Therefore, Sir, I would request the honourable
Railway Minister to see that these basic amenities
are provided in the trains. These amenities must be
provided and punctuality of the trains must be
maintained at all costs. As I find today. I am pained
to say that when Mr. Kamlapati Tripathi was the
Railway Minister at that time also we used to
criticize this want of punctuality. But today the
situation is much worse. And if H is
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SHRI HARI SHANKAR BHA-BHRA
(Rajasthan): Sir, I have sufficient
material to show that the losses in the
railways are due to mismanagement and
maladministration and corrupt practices.
It is because the administration is very
poor. I am just putting some question to
the hon. Minister to which he may reply.

[The Vice-Chairman (Shri Ladli
Mohan Nigam) «TJthe Chair]

AT ATAST |

My first question is this. Why can this
E.M.U. not run in the night time? It can
also be extended up to 200 kilometers, for
example, from Calcutta to Dhanbad,
Calcutta to Tatanagar, from Bombay VT
to Nasik or Poona or from Bombay
Central to Surat. Your Railway
management is in the habit of supplying
wrong figures to y°* “nd to other Com-
mittees also. They say that these E.M.U.
services are cauiing losses to you. I do not
understand why it is so when there is no
engine driver, when no gangman is
required, when no checking staff is
required. You don't require so many ticket
chequers because most =~ the passengers
are travelling on seasonal tickets. In vievr
of this, when vou don't require  all
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these .things, how, is it that you are
running into losses? Mr. Vice-Chairman,
Sir, the position of steam engines is like
this. In 1978-79, the requirement of steam
engines was 9300. In 1979-80, it was
9300 and in 1980-81 also it was 9300.
But  you have put surplus engines on the
line. In 1978-79, the figure was 9809.
In 1979-80, it was 9917 and in 1980-81, it
was 10079. It means that you had 509
surplus engines in 1978-79, 617 in 1979

and 779 in 1980-81. What I want  to ask
is this. Were 779 locomotives on line
surplus in 1980-81? Has some

assessment been made for 1981-82 and
what is the surplus in respect of each
category, i.e., steam, diesel and electric
locomotives? Diesel and electric
shunting locomotives are being im-
ported by the Steel Authority of India
Limited. Cannot the  requirement of
locomotives for steel plants and other
public sector units be fully met by the
Railway production units? It seems that
there is a disproportionate increase in
the number of locomotives compared to
increase in traffic. Is it because the
production of locomotives was not
properly planned? The indices show that
the traffic moved by locomotives was less
in all the years, except in 1976-77; 1977-
78, both diesel and electric than  what
was moved in 1969-70. Does it not
show a fall in efficiency? What  are the
reasons for this very low  train engine
utilisation  on the Eastern Railways
and South Eastern Railways in respect of
passenger locomotives and  goods
locomotives? It was less by 22.9 per
cent.  Locomotive traffic hours are
stated to be residual hours, i.e.,
unproductive hours. Does it not indicate
the idle investment?  Have the financial
implication of such high proportion of
unproductive working of locomotives
been examined? There are so many
questions but because of lack of time I am
not going to  ask these questions.

Now, I want to say something about
Rajasthan. In Bikaner, there are two
lines. One is crossing the main bazar
which links all the courts and  im-
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portant offices. This crossing is closed 40
to 50 times a day. Then there is another
crossing linked with the hospital. That
too is closed 40 to 50 times a day.
Sometimes it happens that a patient
cannot reach the hospital and once a
patient died there waiting to cross the
line. The demand is pending tb»re for so
many years. At one place, an over-bridge
can be built, and at another, there can be
a diversion. The proposals are there. But
the Railway is not taking this up till now.
My second point is that upto Sawai
Madhopor, there is a broadgauge line.
Jaipur is the capital of Rajasthan. That
can be linked from Sawai Madhopor by
converting metre gauge in Broad Gauge.

Bikaner can be linked by broad-

gauge from Suratgarh.

They are the easy things to be done by
the Railways. But the Railways complain
of paucity (f funds. I have got sufficient
material to show how mismanagement,
maladministration and corrupt practices
in the Railways are giving you the loss.
And nobody is looking into this. Even the
Railway Board is hiding everything from
the Minister, from the Committees which
are to report sometimes on the working of
railways. So, please look into all these
matters and make them better for the sake
of the nation, for the sake of your own
Railways. And, I think, if the Railways
can function properly, you can earn more.
You can earn 50 per cent more of what
you are earning today if you can just
prevent the corrupt practices, pilferages
in your workshops, even in coal...

AN HON. MEMBER: Ticketless
travel.

SHRI HARI SHANKAR BHA-BHRA;
You leave the ticketless travel. Coal
consumption in the Rail-way; is
gradually increasing. And you yourself
have said in the House that you are
reducing the number of steam
locomotives. I do not understand how the
coal consumption is increasing when the
number of steam locomotives is
decreasing. It should



325 Appropriation [ 5 AUG.

be decreasing. But it is now increasing.
Nobody is caring about it. So, please
look into all these matters. Thank you.

THE VICE-CHAIRMAN  (SHRI
LADLI MOHAN NIGAM): Shri Mo-
hanarangam.

DR. (SHRIMATI) NAJMA HEP-
TULLA (Mabharashtra); Why not from
this side?

AR (N wlew; qigH faaw)
TEr <1378 Ged 2iT TTHAITH | AFOT |

SHRI R. MOHANARANGAM (Tamil
Nadu): Sir, every yea*, we are
discussing about this Appropriation Bill,
and we make certain points especially for
the development of the Railways. And
the Members belonging to different parts
of this country will raise so many points
pertaining to their own States. Like-wise,
this year also, I want to take part in thi
drama. Actually speaking, every year, we
are taking or we are seeking permission
to take crores and crores of rupees from
the Consolidated Fund of India for
financing the development of the
Railways of our country. If my memory
does not fail me, Sir. I think, after
independence, that is, after 1947,
thousands and thousands KMs of
railwaylines have been converted from
metre gauge to broad gauge. As far as my
part of the country is concerned, Sir, if I
member correct—and, I hope, our hon.
Minister will take note of it—not even a
single mile of line in Tamil Nadu has
been converted from metregauge to
broadgauge since 1947, that is the year of
independence.

Before dealing with the various aspects
of this problem, Sir, I want to say that
last year, myself along with some
Members from my part of this country
appreciated the very heroic attitude of
our Ministers who said that definitely this
Karur—Din-digul line will be taken up
for conversion. And not even a step has
been taken so far. Even the materials
dumped for the purpose have been
cleared and everything has been sent to
Kerala. I do not know the reason
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why and for what purpose the materials
have been cleared and sent t« Kerala.
Now, Sir, I want to say something about
some of these electric trains and some
other important trains on our side. Even
though it is not my duty to talk about
them when we are discussing this
Appropriation Bill, but as a man who has
personal experience about these things
and who has sent so many letters to solve
this problem, I feel it necessary to refer to
thj; matter. Sir, our Madras city is
consisting of about 60 lakhs of
population. Then there are about 40 lakhs
more people coming to Madras city from
suburban areas and all of them are
completely dependent upon these electric
trains from Tam-baram to Madras Beach.
Our Deputy Minister for Railways, Mr.
Mallikar-jun, knows the position much
better because he has studied there. . He
knows Madras more than Hyderabad. He
is fully aware of the fact that more than a
crore of people are completely dependent
on these electric trains. Sir, when I was
studying there in the fourth class or fifth
class, there were only 24 trains. Now
there are 32 trains but out of these 32
trains, 17 trains are not functioning well.
Only 15 trains from Tambaram to Madras
Beach are doing better. Why I am
particularly referring to this point is
because out of five crores of population
in my State, nearly a crore of people, or
one-fifth of the population in my State, is
completely dependent on these trains,
electric railway trains, and out of 32
trains, 15 are not functioning well at all,
because metre-gauge lines have not been
converted into broad-gauge lines and they
do not have sufficient carriages.

Then, Sir, I want to ask one more
question. At the time when we are
discussing very important Bills, I want
that all the General Managers of the
Railways should be present here. Then
only they will know what exactly we
want to be rectified, what exactly we are
speaking about here, and what are the
grievances of the people which are being
ventilated on the floor of Parliament by
the repre-
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sentatives of the million of our people. Now I
want to ask questions.

From Tambaram to Madras Beach there is a
distance of nearly 20 miles and there are so
many railway gates. You have purchased area
and land for the construction of bridges.

At present the position is that most of the
time the gates remain closed completely
preventing one part of the people to go from on,
side to the other side. There is an electric train
every four minutes and the result is that almost
24 hours the gates are not opened. Because the
gates are not opened there is no other way to
cross the railway lines. Fifty lakhs of people
want to go from the South to the North but they
cannot because the railway gates are blocking
the path. And the explanation given is that these
gates cannot be opened unless and until the
switch boards show green signal, and they say,
we cannot open it. Unless and until you
construct bridges for the entire 20 mile
distance, there are nearly six to seven gates,
which prevent more than fifty lakhs of people
in that area, the position cannot improve. The
same point we are raising for the past one
decade. Unless and until we construct bridges
one part of the population cannot go to the
other side of the Madras city.

Sir, the Madras city has been somewhat
situated in such a posi'ion that it has been split
in two parts by the railway line and our Andhra
Members say, what is the harm, Madras comes
to our State. Such a situation is there.  (Time
bell).

Sir, I am speaking on a very important
matter. They are taking crores and crores of
rupees from the Consolidated Fund of India and
we have to discus, their performance. Then
there is no use of our speaking here. All right, I
will read about three or four points instead of
giving a lecture like this. Firstly the decision
abo'Ut the branch lines has not been
implemented properly. Then,
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Sir, whenever you go to South from Madras to
Madurai or Tirrunelveli or Kanya Kumari, to all
these places y°u have to go via Madurai. On both
the sides of the railway track you are also owning
some land, 50 yards to 100 yards deep. And at
places there are one to two miles stretches of
roads. But these roads are not .properly
maintained by the railways because the railway
officials and other persons are not utilising these
roads. But public is utilising these roads. When
municipalities or corporations are asked to look
after their maintenance they say that these roads
do not belong to them but they belong to railway
authorities. The railway authorities do not care to
spend everf~ a single pie on the maintenance of
these roads. They may spend on railway lines and
tracks but they will never spend on railway roads.
I think that even the Railway Ministers may not
know fully that there are certain roads which
belong to Railway authorities. There are railway
roads in Trichy and Maurai for which the Railway
authorities should take the entire responsibility.
The municipalities and corporations are not
prepared to spend even a single pie. They say, the
Railway authorities should spend.

Then, Sir, I would like to refer to a problem
which we are facing in Madurai. Even though
Madurai is not my constituency, I think, it is my
bounden duty to refer to this problem which
people are facing in Madurai because this is the
number two city in Tamil Nadu. There is one
railway gate and people who have to go to the
airport, have to go through this railway gate.
When the railway gate is closed, no person with
a car will be able to pass through this railway
gate. This is the only way, this is the only
access, through which one can reach the airport.
We have made a request to the hon. Minister so
many times. But nothing has been done in
regard to this. If a bridge is constructed, the
problem will be solved.



229 Appropriation
Hi

%

The problem is, they do not care about
this part of the country. They do not
spend even a single pie for the
development of the southern part of this
country. This is the charge, I make, not
with the intention of creating certain
complications, but °nly with a view to
getting more funds, sufficient and
reasonable funds for the development of
my part of the country.

Sir, 1 would take one minute more.
There is one thing which I would like to
say. This is in regard to the Tamil Nadu
and the GT Express. Why did you
remove the AC Sleeper from the Tamil
Nadu Express? We are asking for more
facilities to the passengers. But you are
removing these facilities one by one.
Why did you cancel this AC Sleeper
from the Tamil Nadu Express?

Then, Sir, we ar, celebrating this yea,
the Bharati Centenary. I, this connection,
we wanted that the GT Express should be
renamed as Bharati Express. Hundreds
and hundreds of petitions had bee, sent
that the GT Express should be renamed
as Bharati Express. This way, we will be
showing great respect to the great poet.
Bharati was a great poet who took part in
the freedom struggle. Through his poems,
he inspired millions and millions of
people in this country to fight for the
freedom of this country. We are only
asking that the GT Express should be
renamed as Bharati Express, to
commemorate his Centenary. I hope, this
demand will be conceded.

Sir, I had some more points to make.
But I am stopping at this stage because
you are ringing the bell. You have
already shown the red signal. I only hope
the hon. Minister will show the green
signal by sanctioning the construction of
bridges from Tambaram to Madras
Beach area. Thank you very much.

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra); Mr. Vice-
Chairman, Sir, this is the first time that I
am making a speech in this House. I
know, the time is limited. But I hope, you
will show me «omt
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concession. I would like to thank you for
giving me this opportunity to speak in
this Hous, on the Railway Appropriation
Bill.

First of all, I must appreciate the
dynamic leadership of our Railway
Minister, Shri P. C. Sethi, for bring
ing these Supplementary Demands for
Rs. 200.52 crores. In India, we have
a total of 49,522 Kms. of broad
gauge line. Out of this, some 10,781
Kms. of track require renewal. The
number of distress bridges in 1968
was 1247 and this rose to 3553 in
1978. After Independence, new broad
gauge lines were laid in different
States. I would like to give the figu
res here State-wise: Rajasthan—760

Kms; Andhra Pradesh—3043 Kms;
Bihar—3334  Kms;  Gujarat—1413
Kms; Karnataka—3570 Kms;

Kerala—803 Kms; Madhya Pradesh—
4286 Kms; Maharashtra—3140 Kms;
Orissa—1837 Kms; Punjab—1968 Kms;
Tamil Nadu—1006 Kms;  U.P.— 5588
Kms and West Bengal—2844 Kms. The
Railways have also achieved a great
success in carrying 221 million tonnes of
freight traffic and last year, the freight
carried was 195.9 million tonnes. I must
congratulate our hon. Minister, Shri P.
C. Sethi under whose leadership,
Railways have achieved a great
success. But, Sir, there are some
grievances. When we see the picture in
Maharashtra, there is a railway line of
about 3000 kms. or so, and when we
compare half of the area of Maharashtra
which  is normally the famine-affected
area, right from Miraj to Akola and from
Manmad to Nizamabad, there is no
broad gauge line. A few exceptions are
there. On a very small  section some
narrow gauge or some metre gauge lines
are there and the pople of Marathwada,
from where I come, are demanding for the
last 34 years conversion of
Manmad-Mudkhed metre gauge line into
broad gauge line because this Manmad
and Kachl-guda railway line is
constructed by the Nizam, ruler of our old
Hyderabad, State. Since then there has
been no development of this railway line.
Sir, the districts of Marathwada are
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known to be a granery of Maharashtra. It
is an agriculturally rich area and a big
river of South, the Goda-vari, flows from
this area and that is known as the
Godavari valley. For the last 34 years
people have been making demands.
Several delegations of M.Ps and others,
including myself, have met Shri Prakash
Chandra Sethi for the conversion of
Manmad-Mudkhed line. It is so
significant that in the coming future,
within five to ten years, about 25 lakh
acres of land will come under irrigation
to that area. At present about 16 sugar
factories are running and in the near
future there is another demand of 50
sugar factories. I am sure in the next 10
years at least 40 to 50 new factories will
come up. That means, 10 million tonnes
of more sugar will be produced and the
revenue earned from sugar alone will
come to Rs. 25 crores. That is a great
achievement which will not only be for
one region but for the whole country.

The other point which I would like to
bring to the notice of this House is, I
come from Nanded district and Nanded
district produces a huge quantity of
banana as Jalgaon is famous for this, but
in the market our most perishable
product, i.e. of Nanded, is not getting
proper price. People take the produce to
Hyderabad and some other places, but 20
to 30 per cent of the money is spent on
the transport alone. So, for the last
several years people have been
demanding that Manmad-Mudkhed line '
should be converted into a broad gauge
line. The total cost of the project is Rs. 72
crores and now the Railway Minister has
allocated only Rs. 1 crore for this project.
With this speed how are we going to
achieve the conversion of this project? I
would like the hon. Minister of Railways
to have a five-year or ten-year Plan for
the Railways as we are having plans for
energy, irrigation and other projects.
Where the railway lines are not there,
they should be provided with a railway
line and where narrow gauge
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or metre gauge lines are to be converted,
they should be converted in a phased
way because the railway lines and the
national highways are the veins and the
arteries of the Indian body in national
economy. From that point of view I
strongly plead that the time has come
now for the Railway Ministry, for the
Members of both the Houses, to see that
proper communication is laid out in this
country. India is marching ahead, it is
doing tremendous progress and we have
to work in this direction with vigour and
zeal.

Apart from that line, we have got
another line, i.e. Miraj to Latu, wh«re . big
temple of Pandharpur is there. Most of my
friends from Andhra Pradesh come to
Pandharpur Temple every year. About 10
to 15 lakh of people come to. that place
and there is only narrow gauge line.
People are facing a lot of inconvenience.

In the same manner we have put up
several other demands for the railway
lines. The one is from Ahmednagar,
Bhir—Purli—Nanded. The other is from
Nagpur to Ratnagiri. I would like to bring
to the notice of the hon. House that from
Nagpur to Yeotmal to Pusad to Nanded.
Latur and then Osmanabad, Sholapur,
Pandharpur, Miraj,, Kolhapur and
Ratnagiri would join the centre point of
India with the coastal area where land
embraces sea. The far-eastern point and
the far-western point will be joined to-
gether if this project is taken up. This-
areca is mostly famine-hit area and
therefore from that point of view I would
request our Railway Minister to make a
survey of that line.

Secondly, Sir, this is my maiden
speech and I hope you will show me
some consideration. Long time back
there was a survey from Ramagun-dam
to Nizamabad! Both come under Andhra
Pradesh. From Nizamabad, ii goes to
Bodhan, then Bodhan to Deg-loor, from
Degloor to Mukhed, Mukh-ed to
Kandhar, from Kandhar to Gangakhed
and Purli. If this new line is taken up,
Andhra Pradesh,
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Karnataka and Maharashtra will be
joined and the products which are
produced in Andhra Pradesh, Karnataka
and other places will be directly taken to
Bombay, which i the biggest market in
the country.

Sir, due to want of development and
imbalance in the development, the rural
population 1is shifting to urban areas.
Unless broad-gauge line is there, unless
the communication system is improved,
the industries will not come up. One of
my friends rightly pointed out in the Lok
Sabha—Mr. Kazi Islam—that in
Aurangabad, a subsidy is given. Getting
this subsidy from the Government,
people ope, industries at Aurangabad and
operate from offices in Bombay and
Poona. They do not work at all, the
labour is affected by doing 60.

Then what is the situation we see in
the locals of Bombay? Everywhere there
is rush, people from all corners of the
country are going to Bombay.
Considering all these things it is very
essential to lay down the new railway
lines and convert metre-gauge line, into
broad-gauge lines.

Only one minute more, Sir. The metre-
gauge comes from Kacheguda upto
Ajmer and from Ajmer to Delhi. The
train comes from Kacheguda to Ajmer
only, it does not come to Delhi. If this
train is extended from Kacheguda to
Delhi, with the attachment of two or
three ACC compartments and one first
class compartment, people who are
coming from Andhra Pradesh can come
directly to Delhi. They need not have to
change the train for their journey from
Ajmer.

I would like to bring one more thing to
your notice. Manmad is one of the
junctions. One of my friends in the Lok
Sabha spoke of Manmad as "man mad"
because the people at Manmad station—
th, hamals, the railway staff and the
police, whether of the Central or of the
State Government—are in league for
collection of money from the poor
passengers. "We have to change the train
at Manmad
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while coming from Bombay to
Hyderabad city. The hamals, the railway
staff and the police have solid
cooperation. They occupy the seats and
charge Rs. 5 or Rs. 10 from the poor
passengers for giving them the seat. The
passengers are in a hurry and they have
no alternative but to pay. Even the
legislators, the M.Ps when they come
there, they have to face a lot of
difficulties. The staff does not look after
their convenience even though they have
reservations.

One more point, Sir. At Nanded a
passenger comes from Kacheguda and
normally it comes 3 to 4 hours late. Its
time is 5.50 and normally it comes after
9.50 or 10.50. I do not know what is the
difficulty in running the train. There is a
joke prevalent that one day the train had
come on time. The people went to
congratulate the driver and the
conductor. When they had garlanded the
driver and the conductor, they asked
them why they had been garlanded. They
said: "Today the. train has come exactly
on time". They said; "We are sorry. This
train was to come yesterday at this time.
It has come today". Like this the train, ™
running late.

I would like to bring all these lacunae
to the notice of the Railway Minister so
that he must look into them and make a
solid plan for the railways, lay down the
important lines and my submission is that
the thing is that Manmad-Mudkhed
metre-gauge line should be converted ino
broad-gauge.

IVmaa (W wlea) g fan¥) ¢
ST ATAATE TAT |

o (o) Fefr) ATHAT RIAEAT T
& oarg ¥ 2w qrard w1

ITawEs (W w@lgE AgA
fan® ) : = a@T g famn v

Mo (W1RAY) ATAWT FUaeer
T 7 ®F g oW fro w7,
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SHRI HARI SHANKAR BHABHRA:
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SHRI GrHULAM MOHI-UD-DIN
SHAWAL (Jammu and Kashmir): And
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SHRI M. KALYANASUNDARAM
(Tamil Nadu): Sir, w, are asked to give
our approval to the Supplementary
Demands covering more than Rs. 200
crores and the time allotted for
discussion is one hour.*

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM). One minute
for you.

SHRI M. KALYANASUNDARAM:
Then, of course, the Minister will give
me a portion of his time. Sir, even after
implementing the works undertaken unde,
the Supplementary Demands, I wonder
whether the Railways will be in. a
position to come out of the present crisis.
All the demands are for replacement,
renewal and acquisitions of additional
rolling-stock, etc. Even after acquiring
the additional wagons, as proposed, the
wagon shortage will persist. Even now,
the wagon demands are not being met
even for the public sector undertakings.
For the private trade and industry, the
demands of wagojs are not being met.
Wagon construction is very slow. How
are the Railways going to overcome this
difficulty? Take the case of passenger
trains. Even such prestigious trains as the
Tamil Nadu Express, the Grand Trunk
Express, Rajdhani are running with over-
aged and damaged coaches, even the I
Class and AC coaches. The standard of
maintenance of these coaches is going
down very fast. And why is it so? What
are the
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reasons? We are not having our wheels
and axles. We have had to depend .upon
imported wheels and axles all these years.
That is why a wheel and axle plant was
sanctioned to be constructed at Bangalore.
The Minister has now come with a
demand ior Rs. 30 crores for the wheel
and axle plant. My best wishes for that
plant. But I want him to examine whether
the construction materials so far ordered
for the construction of this plant are
properly used or diverted for any other
puxpose. I may even suggest that a
technical audit should go into the
construction and progress of this plant and
see whether the progress is commensurate
with the materials drawn. If there is any
deficiency, they should examine it
carefully. But more than that, I want to
urge on the Railway Ministry that this
work must be expedited and the wheel and
axle plant must be completed and
commissioned for production as early as
possible. The construction of wagons is
held up in the wagon-building workshops
for want of wheel-sets. The super-struc-
ture is ready, but for want of wheel-sets,
thousands of wagons ar, held up. That is
the state of affairs with regard to wagons.

Regarding coaches, 1 need not say. For
want of time, I shall skip through that.
Then I come to track maintenance. The
maintenance of track is very poor. The
reasons are that they get rails of very bad
quality. The big monopoly houses are the
suppliers of these rails. The Railways are
unable to question them. The quality of
sleepers used for fixing the rails is also
poor. The quality of sleepers, whether
they are wooden sleepers or RCC
sleepers Or iron sleepers, is bad. The
engineering staff find it very difficult
even to maintain the gauge and because
proper gauge is not maintained, the
running of trains is subject to more
oscillation. That is also one (' the causes
fo, the quicker damage to the rolling
stock. So that problem starts from the
maintenance of track itself. This must be
gone into.
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Now let me add my voice also to the
problem raised by my hon. friend. Mr.
Mohanarangam, about the fate of the
suburban railway in Madras city. It is
more or legs the same with regard to all
the metropolitan cities, Bombay or
Madras or Calcutta or Delhi. For Delhi
and Calcutta, at least some long-term
measures were taken. Calcutta is living
on hopes of getting an underground
railway. But Madras i, very badly "
discriminated against. The suburban
railway caters to the needs of nearly five
lakhs of passengers a day—office-going
employees, workers going to factories
and small vendors. They are put to great
difficulties for want of transport. The
other transport is still worse. Here I have
brought a photo 0 show how people are
travelling by the suburban trains between
Tambaram and Madras Beach. Look at
the office-going NGOs, clerks, even
ladies, how they are clinging to the
handle and travelling. I want to present
this as a souvenir to the hon. Minister to
show how under his administration, hard-
working people are spending their energy
in travelling. Let it be a souvenir for the
Minister. Can I pass on or shall 1 give it
to him afterwards? Or I will place it o,
the Table.

THE  VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): Give it to
him afterwards.

SHRI M. KALYANASUNDARAM: I
want action to be taken. This is the only
metxe-"gauge suburban line in India,
Nowhere else can you get the units
required for it. They have order for it
from Japan. They are not getting it easily.
Out of 36 electric multiple units working
on that suburban line, only about 17 or 13
are able to work—only 50 per cent. So it
is essential to convert this section also
into broad gauge and link it with other
suurban broad gauge sections between
Madras Central and northeastern and
western portions. That will give some
long-term relief.

One more point: The Madru?lI
Metropolitan Development Authority
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[Shri M. Kalyanasundaram] have been
pressing the railway administration for taking
up the scheme called Mass Rapid Transit
System. That is partly surface railway and
partly overhead railway. That is very
essential to give relief to the Madras City
travelling people.

Although they are inefficient in im-
plementing these works, they are, however
very efficient and brisk in raising the rates.
They are resorting to all sorts of methods,
almost every month, to raise the railway fares
in some form or other, in some sector or other.
Look at the ingenious way in which they have
raised the fare between Tiruchirapalli and
Madras, Egmore; and Madurai and Madras, by
classifying three trains as superfast trains.
They are running according to the same
schedule as they were already running
hitherto. But now they are classified as
superfast trains and each passenger will have
to pay Rs. 12 extra per ticket. I would request
the honourable Minister to reexamine this. |
have made a representation and he has
promised to reexamine it. I would once again
request him to re-examine it and cancel this
unjust increase in the fare. (time bell). There
are many other points, but since you have rung
the bell, I would conclude with just one
submission, that all the parties must protest
against thig kind of hurrying and hustling
through of such huge budgets. This budget of
Rs. '200 crores relates to new works, essential
works. When we have to discuss such an
important question, adequate time should be
allotted to us.

SHRI GULAM MOHI-UD-DIN SHAWL:
Mr. Vice-Chairman, I make submissions on
behalf of the backward State of Jammu and
Kashmir where the means of communication
are very poor. I have persistently demanded
on the floor of this House for construction of
a railway track between Jammu and
Udhampur. It was sanctioned but the funds in
this year's budget are so inadequate that it
will take a long time for this construction to
be complete. It is gratify-

[RAJYA SABHA]

(Railways) (No. 3) 344
Bill, 1982

ing that th, Planning Commission has
sanctioned Rs. 200 crores further for the
purpose. But  we bave to see what the
progress is of that railway line .between Jammu
and Udhampur. I had also demanded that
Jammu to Rajouri and Poonch railway track be
laid. There was no mention in this budget
about that. W, require a railway line between
Jammu and Rajouri and from Rajour to
the  Kashmir Valley. A road is
under construction and it ewill take three to
four years. Our main industry is tourism.
And fruit and other products of the Valley are
dependent on the  better means of
communication. We submit that the Railway
Ministry should take up this plan in hand and
do the needful immediately. As 1
submitted, our main industry is tourism. But
due to the timings of the trains to Jammu from
Delhi, the passengers, even the yatrig to
Vaishno Devi, suffer a lot.  They are put to
unnecessary trouble. One holiday Express
leaves at 4-15 P.M. from Delhi and it has no
AC coach and the result is that those who are in
that train suffer a great deal. Then, the second
train is the Jammu Mail which leaves round
about 9 P.M. and the third is the Jheelum
Express which previously used to  start
from  Delhi at 7-00 P.M., but whose timing
has now been changed and the result is that it is
never punctual. Hardly there are one or
two days in a month when it is here on time
and it leaves at 9-30 PM. with the result that
it reaches Jammu at 12-00 noon or at 1 P.M.
or even at 3 PM. and  the passengers and
the tourists to the Kashmir, who have to
proceed on their onward journey, are
stranded at Jammu. We  had submitted a
memorandum to this effect which was
signed by all the MPs, belonging both the
Congress (I) and the National Conference, to
the honourable Prime Minister and also to
the predecessor of the present Railway Mini-
ster. He too promised to look into the matter.
But nothing has been done so far. We
demand and seriously demand that
something  should
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be done in this regard. The Jhelum Express is,
no doubt is a super-fast train now. But it is
useless because the stoppages are too many
and it is never punctual and it does not help
us. So, we say that at 6 P.M. or at 7 P.M. at
least it should start from Delhi so that it
reaches Jammu in the morning. Sir, there are
so many points, but there is no time. Some-
how you should accommodate us. We are a
poor and backward State and unless you
accommodate us and give us sufficient time,
we cannot make our points.

Now, Sir, there is the question of railway
reservation. An out-agency was given to one
private party, Mr. N. D. Radha Krishan. I
have said about this thing on the floor of this
august House so many times and I am not
going to give it up. A private firm has been
given this out-agency which firm runs only
some trucks and no passenger buses. I say this
because from Jammu to Srinagar the road
transport is nationalised and if is only the
Jammu and Kashmir State Road Transport
Corporation which has the monopoly to ply
passenger buses and it has the biggest fleet of
trucks. So far as the out-agency is concerned,
it is meaningless and we fail to understand
why a private firm is given this out-agency
and the reservation of seats. The people and
the passengers suffer in the process. When we
ask for reservations, it is nearly ten to fifteen
days before and when we are given the
reservation that too is wrong. So, I demand
that the out agency and the reservation should
be given to the State Road Corporation rather
than to this private firm. Then, Sir, at Jammu
Station, there is no railway telegraph office.

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESRI):  No telegraph office?

SHRI GULAM MOHI-UD-DIN SHAWL:
Yes. The station has no
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telegraph office and when telegrams for
reservation are sent, they come to Jammu.
City and after two or three days only the
message goes to the railway staff. As far as
the railway staff is concerned, their number is
quite inadequate. The reservation starts from
9-00 AM. and goe; up to 4-00 P.M. But,
beyond 4-00 P.M. and before 9-00 P.M., there
is no reservation staff available there, with the
result that the passengers suffer.

SHRI SITARAM KESRI: Beyond 4-00
P.M. and what?

SHRI GULAM MOHI-UD-DIN SHAWL:
Beyond 4-00 P.M. and before 9.00 A.M.
Anyway, the Rail-Way Minister knows my
language and he will understand me. You ar,
not the Railway Minister. Otherwise, you
would have followed me.

Therefore, Sir, I request that the staff
strength should be increased so that the
reservation can be done in time at all hours.
So I submit that all these matters be taken up
and something should be done. Thank you.

DR. MALCOLM S. ADISESHAIAH
(Nominated): Mr. Vice-Chairman, I shall be
very brief. I am going to a meeting.

1 support the Appropriation Bill. But I have
a few questions to ask. Unlike my other
colleagues, I will not speak about Tamil
Nadu. My first question is that I notice that an
expenditure of Rs. 59.9 crores is to be made
for rolling stock. I do not understand this
distribution of the money which ranges 'from
Rs. 10 lakhs to Rs. 21,000 on each item. Is
this addition of the sum for each item the
result of inflation? And, why is this
distribution  this way—a small sum
everywhere? Then, with regard to a new line
from Dindigal to Korm, you are proposing
Rs. 1 crore.
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Is this in addition to what has  already
"been given? My question is whether
this is based on inflation or is this based on
revised estimates for both the rolling stock
and the new railway line? My third
question is this. What has happened
about the unanimous feeling in both the
Houses that the Plan outlay for the
Railways should be increased? We had
various reports in the newspapers but
we need a statement from  the Minister.
How far has the Minister succeeded in
getting an increased plan outlay, not only
for  this year but for  the remaining
three years of the Plan? My next
question is this. We have heard about
alarming decreases in the Railway
revenues and alarming increases  in
railway  expenditure. Could the Minister
give us some kind of income-expenditure
statement for the first quarter of this year
so that we can see  whether there is a de-
terioration? My next  question  is
that, I understand, in the first quarter you
are running short of your target in regard
to th, originating traffic— instead of 55.52
million tonnes it is less than 55 million
tonnes. If this is the situation, how are
you going to reach your target?

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): This is something
because of industrial recession.

DR. MALCOLM S. ADISESHAIAH:
If you are not in a position to reach your
target this year, why are you asking for
additional funds in order to carry 5
million tonnes more? Finally, my
question is whether this decline is related
to what we discussed yesterday in this
House, called recession—at least in
regard to textile machinery, trucks and
vehicles, and so on. Is this, therefore, a
reflection of the general slackness in de-
mand in the industrial sector of the
country? And is this &hown in the low
traffic, originating traffic, of the
Railways?

Thank you, Mr. Vice-Chairman.
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SHRI ARVIND GANESH KUL-
KARNI: Sir, T do not have many

points because two days back I participated
in such debate. I have got only one point
to make. It came because of a news
from Maharashtra, from Bombay. My
friend, Dr. Najma Heptulla, made some
points.  But I am particularly interested to
know categorically from the Minister about
this because it has been very adversely
commented upon in the Press. Sir, the
suburban train services in Bombay are in
a  chaotic condition and particularly the
Central Railways has to be blamed for it in
the sense that the tracks are submerged
because of natural causes and it is a chronic
disecase with the Central Railway for the
last 10 to 15 years. I am mentioning it
because I do not find anything in it to raise
the level of  the tracks to such a level
whereby  the trains will not be bogged
down and the terrific traffic in Bombay
will not suffer because of the erratic
behaviour of the Central Railway. In this
connection, I want to comment on one
point. The Central Railway authorities
are extremely callous in not taking the
travelling public into confidence. I can
understand that there is no remedy if
something happens for natural  causes.
They cannot have any magic remedy for it.
Therefore, would you ask your Central
Railway management to be cooperative
enough to convey to the travelling
public what is its programme, how
many trains will run, how many trains will
not run etc.?  That is one of the ways
to lessen the irritation of the travelling
public. Otherwise, there is burning of
coaches, etc.

IvEMgE (W HIIE qiEA
fam¥) oIy S AT FEOUE
T FRET AAT A AT E T A
% wwEr g E

Wt wefr  qom e
AT FAE AR ;A 2
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I do not know. As an opposition mem
ber, I will not have been included
also. What is the use of that to me?
What 1 wanted to know from him is
this. In the Maharashtra press today,
ie., the Times of India, Indian Ex
press and the regional press, a scare
has been created because of publish
ing of a news. I want your categori
cal assurance about it. They say
that there was a programme of the
Railway Ministry to add to the coa
ches for suburban traffic in Bombay,
but unfortunately because of ASIAD
all those coaches have been diverted
to Delhi. I would only request the
Minister not only to deny it categori
cally here, but to inform the P.T.L,
UN.I, and other agencies that this
is totally wrong. I do not think that
the Minister or the Railway Board
will be so careless at a time when
there is tension mounting in Bombay
about insufficiency of travelling faci
lities, as to withdraw certain new'
racks which were meant for Bombay.
If you are going to withdraw those
coaches for ASIAD, it will be a cruel
joke on the Bombay suburban tra
ffic. I want a categorical reply to
these two points. The Railway Mini-
Ister has himself advised me about
the other points two days back say
ing that he has given orders about the
Manmad Railway train and about
traffic of plantation and grapes. I
am very grateful to him for that. He
has responded very promptly. If you
are not withdrawing the coaches,
then please make a categorical state
ment in Bombay papers. Why do you
create this scare in the travelling
public?

>

st av e (gae w2w) ¢
TR NgRg, § e uw s
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SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Sir, I rise to support
the Appropriation (Railways) No. 3 Bill, 1982,
which provides for an  additional sum
of Rs. 200.52 crores. I would only request the
hon. Minister that out of this Rs 200.62
crores Rs. 52 lakhs should be earmarked for
the survey of a railway line from XJdhampur
to Qazigund. This is a very important thing.
Two dayi back a very long article had appear-
ed in the Statesman; three-column article,
which gave the relative merits of the railways
vis-a-uis the transport system which is
obtaining, the present road transport system,
and I can assure the hon.  Minister that if he
goes on making this survey  right now,
things will start moving, because according
to the records in the State  Archives in
1905 a survey was made by some
Englishman wherein he had said that
a railway line  from Rawalpindi to Srinagar
would cost only about Rs. 5 crores. Now the
things have changed and it will cost more.
But I would request the hon. Minister that
he should make a provision for Rs. 52 lakhs
at least  for making a survey for a railway
line between Udhampur and Qazigund. That
is number one.

Sir, the second point is that year# ago a
survey had been made by the Railways for an
internal railway Hue within the valley from
Baramulla to
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[Shri Ghulam Rasool Matto] Qazigund.
That survey has already been completed but
no action has been taken on that. I would
request the hon. Minister to let us know what
the position is after that survey had been done.
This is the second point.

The third point is, Sir, as some friends have
just now pointed out that the Railway line
between Jammu *»d Udhampur has taken such
a long time that it is not possible for us to
know as to when it is completed. I would
request the hon. Minister that while
undertaking new railway lines, priority should
be given to those lines which have already
been undertaken and on which work has
tlready been started.

These are the three questions to which I
would like to have the replies from the hon.
Minister.
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These Supplementary Demands provide

for Rs. 60 crores for expenditure on

procurement of locomotives, wagons,
coaches; Rs. 25 crores on new lines,
Rs. 30 crores on line capacity works
including gauge conversions and
doublings, Rs. 30' crores for track

renewals and another Rs. 30 crores for the
Wheel and Axle Plant. An additional Rs.
15 crores have also been provided for
investment in the road services.
Availability of additional funds would
substantially help speeding up of a
number of works and acquisition of
additional rolling stock, which in turn
would help the Railways to move extra five
million tonnes of freight traffic over the
budgeted level of 230 million tonnes in
1982-83. Ground will also be prepared for
creating additional rail transport capacity
to meet higher volume of business in. the
coming years. We hope to reach a target of
about 246 million tonnes by the end of the

Sixth Plan period.

At the same time, exercises are being
made with the Planning Commission for
carrying out a mid-term review of
Railways' Sixth Five-Year- Plan. Steep
escalation of prices in the first two years
of the Plan has severely eroded the rupee
value with the result that physical
progress of works has been adversely
affected. I have every hope that Railways
would be able to get additional funds on
this account so as to expedite completion
of various on-
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going works and surveys and also to take
up, if possible, new schemes.

At the stage of revised estimates for 1981-82
target of 220 million tonnes of revenue
earning originating freight traffic was
projected, against 195.9 million tonnes
moved during 1980-81. I am glad to inform
the House that the Indian Railways, at the
end of the year, even improved on this
record target by moving as much as 221.2
million tonnes of goods traffic. During
the first six months of the calendar year the
railways have moved about seven million
tonnes more of traffic than what they had
carried during the corresponding period of
last year. As mentioned by me earlier, the
Railways are gearing themselves up for
reaching another record level of traffic of
235 million tonnes  during this very
financial year.

As aresult of sustaied safety drive at
all levels, the incidence of accident during
the period from January 1982 to June
1982 is 20 per cent less than what was
during the period from July 1981 to
December 1981 last year. Every possible
effort is being made to make the rail
travel safer. High level composite teams
of officers from both the Railway
Board and the Railways are making
regular  intensive  inspections  and
monitoring the working of safety
measures.  Myself, my colleagues and
Members of the Railway Board have been
periodically meeting Senior Railway
Managers to discuss safety problems with
them. We have also associated represen-
tatives of the ~ workers and the workers
themselves in discussions

as how best to improve safety
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[Shri P. C. Sethi]

standards. A time-bound programme
has been laid down for condemnation of
unserviceable locomotives, coaches and
wagons. During the first three months of
the current financial year, about 350
coaches, 4,900 wagons and 40
locomotives have already been
condemned. Our aim is to condemn as
many as 600 coaches, 18,250 wagons
and 550 locomotives during the year. The
out-turn of repair of coaches is now 2,170
units against 1,930 last year: Periodic
overhaul of wagons has gone up to 8,327
units in June 1982 against a monthly
average of 7,213 wagons last year. The
capacity utilisation of workshops has thus
touched a peak figure of 95 per cent
for periodical overhaul of coaches and 90
per cent for wagon periodical overhaul.

One important spot of accidents has
been level crossings. A programme has
also been drawn up to man the vulnerable
level crossing gates, particularly where
the density of road traffic is considerable.
We have taken a deliberate decision that
even if the State Governments do not
participate to pay 50 per cent, we will be
doing it for 2,000 unmanned level
crossings on a phased basis.

Certain further steps have been taken in
order to combat the evil of robberies and
dacoities in running trains, as also thefts and
pilferages of Railway consignment. Only
yesterday, I nad a meeting with the Cabinet
Secretary and the Home Secretary on the
matter of changing the RPF Act and giving
more powers and creating a co-ordination
committee where a Joint Secretary of the
Home Ministry will be represented, so that,
we can get better response from the  State
Governments whenever there aro
any such occurrences Recehtlv. Vr>°
strength on the Railwavs  has been aug-
mented by 7,000 personnel. The
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Railways would be sharing 50 per cent of
this cost along with the State
Governments. Co-ordination with the
State Police is being maintained at the
highest level. I am having discussions
with the Home Ministry  with a view to
securing more powers for the Railway
Protection Force in order to make the
Force more effective in the discharge of
their duties, because, as you know, at
present, the Railway Protection Force is
charged only with the duty of saving the
Railway property and they have nothing
to do with the safety of the passengers,
which is looked after by the Government
Railway Police.  Now, with better co-
ordination, an effective power, which has
been discussed and almost agreed
upon yesterday, will be given to the
RPF and we will be a position to take
simultaneously with the help of both the
police forces more drastic action as far as
these dacoities and robberies are
concerned.

The Railway Reforms Committee is
also examining the issue of maintenance
of law and order on the Railways.

As the hon. Members are aware, I have
initiated a number of measures, including
amendment of the Indian Railways Act,
to deal with malpractices and difficulties
in the matter of reservations in trains.
Unfortunately the problem persists, I
have, therefore, decided to computerise
reservation of berths and seats in Delhi
area. Consequently a proposal has been
included in the Supplementary Grants for
starting the preparatory work in this
direction.

Another matter that is being raised
from time to time is the question of
punctuality. I may inform the House that
we are monitoring about 200 mail or
express trains which are treated as im-
portant trains. It is impossible to go into
details of every train, but
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as far as these 200 trains which we are
monitoring are concerned, 1 can say
that the punctuality performance has
definitely improved from 70 per cent
to 92 per cent. However, it is possible
that whenever the hon. Members
complain of non-punctuality of trains,
there are certain sections where the
punctuality is not properly main-
tained. However, it is not an easy
task; it is a stupendous one. But we
are looking into this problem. I have
also taken note of the request for
progress of ongoing schemes and for
undertaking new ones. Each shall
receive due consideration consistent
with the availability of funds.

I once again thank the hon.
Members for their participation in the
debate and for the general support
they have given to the Supplementary
Demands for Grants.

Now, Sir, 1 take up a few of the
points which have been made here.
Mr. Kalyanasundaram raised a
point about wheels and axles. Of
course, we are short in wheels and
axles and at present we are importing
from Poland, Romania and many
other countries. But now an
additional amount of Rs. 30 crores has
been provided for the wheel and axle
plant which is being completed in
Bangalore. Seventy per cent of the
project will be completed this year and
when this unit will be commissioned
by the end of the next financial year,
we hope the wheel and axle position
will ~ improve. He also said that
we are purchasing rails from
private monopolies. Sir, we are not
purchasing  rails from  private
monopolies. We are acquiring
rails fromthe Bhilai Steel Plant
and whatever is the shortfall, that is,
being imported according to standard
from the companies which are there.

SHRI M. KALYANASUNDA-
RAM: What is the quantity supplied
by the Tatas? Can you give me
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the information? The Tatas are also

supplying and the quality of that is

said to be poor; it is vulnerable for easy

fractures.

SHRI P. C. SETHI: Rail?

SHRI M. KALYANASUNDA-
RAM: Yes, rail. I am basing it on
reliable information.

SHRI P. C. SETHI: I have not got
the break-up. But we are getting most
of our supplies from the Bhilai Steel
Plant. Four thousand tonnes are being
supplied from Tates every year.

SHRI M. KALYANASUNDA-
RAM: That is what I referred to.

SHRI P. C. SETHI: We will look
into this. Sir, Dr. Adiseshiah said that
the allocation for various works and
items which have been referred to can
be accommodated within the funds
available. These are additional
allocations.

Then a point was also made with
regard to approximate earnings and
expenditure. As far as the
approximate earnings for the first
three months are concerned, they are
Rs. 1,075.50 crores, Rs. 54.50 crores
more than the budgeted amount. As
far as the expenditure is concerned, it
ie Rs. 636.19 crores, which is Rs. 49
crores more than last year, but Rs. 10
crores less than the budget proportion.

DR. MALCOLM S. ADISE-
SHIAH: Mr. Minister, does it mean
that the financial position of the
Railways is sound for this year? Is
that the situation?

SHRI P. C. SETHI: Sir, definitely
our earnings have gone up from Rs.
2,000-o0dd crores to Rs. 4,000 crores,
while it is also true that the
expenditure has also gone up.

Mr. Kulkarni raised a point about
electric multiple units being proposed
to be diverted from Bombay to Delhi.
I may categorically assure this House
that this is not being done. Moreover
it is also not possible because the
Bombay suburban railway operates on
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DC current and the Delhi suburban
railway, on AC current. Additional
units are expected to be manufactured
for Bombay by increasing the
capacity of ICF in Madras, in
addition to the capacity of Jessops.
We have a programme of acquiring
50 new EMUs in order to meet the
situation of the Central Railway,
which is badly in need ofit.

SHRI ARVIND GANESH KUL-
KARNI: May I know whether Shere
is any plan to improve the
communication between the Central
Railway officials and the commuters
and to improve the service itself?

SHRI P. C. SETHI: That is right;
we will look into it.

As far as the problem of the
suburban trains is concerned, when
the unfortunate happening took place,
some of the EMUs were destroyed
and we took some time to repair
them. But I am now glad to say that
out of 846 pairs of trains which we
are running, We have started running
800 pairs of trains and the remaining
48 are under repair and are also being
replaced by new EMUs which are
coming.

Mr. Matto made a point about
Jammu and Udhampur and other
lines. I may only say that the
alignment up to 20 Kms of the 56
Kms has been cleared and in 1982-83
an amount of Rs. 1 crore has been
allotted. Certainly we shall try to
allot more funds in the next year so
that this line may be completed as
early as possible.

Mr. Bhabhra made the point that
suburban services are running at a
loss. The reason is that the season
ticket fares, as far as the suburban
trains are concerned have not been
increased. They are very very low,
covering only a few single journeys.
Revision has not taken place to meet
the cost and to generate funds for
improving the
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services. As a matter of fact, one
season ticket which is issued to the
commuter is equal to 50 journeys in a
month, but actually he pays for 6
journeys.

As far as Madras is concerned,
apart from the amount which was
sanctioned for the Karur-Dindigul
broad gauge project, an additional
amount of Rs. 1 crore is being given
through the supplementary demands.

As far as consumption of coal is
concerned, I would like to point out
to Mr. Bhabhra that in 1977-78, 11.63
million tonnes of coal was the
consumption and in 1978-79, 11.63
million tonnes of coal was consumed.
In 1979-80, 11.39 million tonnes of
coal was consumed and in 1980-81,
11.08 million tonnes of coal was
consumed. Therefore, if he is under
the impression that coal consumption
is going up, it seems to be based on
some erroneous information...

SHRI HARI SHANKAR BHA-
BHRA: You must have reduced the
number of steam engines during
1979-80 and 1980-81; but the
consumption is the same...

SHRI P. C. SETHI: We are re-
ducing. ..

THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN): The quality
of coal might have gone down.

SHRI P. C. SETHI: Mr. Bhabhra
should also remember that the number
of trains which were previously
running on the same line has been
increased. As far as steam
locomotives are concerned, in 1977-
78 there were 8215, in 1978-79 8,082,
in 1979-80 7,856 and in 1980-81
7,469. Condemnation of steam
locomotives is going on, in a phased
manner and this year we are going to
condemn about 550 more steam
locomotives and are trying to replace
them by diesel or electric
locomotives.

A point was also raised about level
crossings, particularly in Madras City
and other places and also Bikaner
area. The position.
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with regard to level crossings is that
if the State Governments agree to
participate with 50 per cent in the
overall expenditure. * ¢

SHRI R. MOHANARANGAM:
Did you ask the State Government to
give 50 per cent of the expenditure to
be spent for this purpose? We have
represented so many times for the
past ten years. Everytime the same
answer is given. We have already
intimated to the Central Government
that in our State we are prepared to
foot 50 per cent of the total ex-
penditure to be spent for this purpose.
You have conveniently forgotten
about the southern States. You have
quoted almost all the Members, but
you have never quoted me. you have
never referred to my points...

THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN) Mr. Mo-
hanarangam, he is replying only to
your point.

SHRI R. MOHANARANGAM:
This offer of 50 per cent by the State
Government is an open secret...

SHRI P. C. SETHI: I can assure
the honourable Member that if 50 per
cent expenditure participation is
agreed to by the State Government,
we shall certainly take up this work,
because this is the only item in which
we have got...

SHRI R. MOHANARANGAM:
We have already made it clear, [ have
got a bundle of correspondence and
papers given to the General Manager,
but he has never even cared to take it
up with you. . . .

SHRI HARI SHANKAR BHA-
BHRA; We have got information that
various State Governments are
prepared to spend their share and yet
you always give the same reply. The
State Governments say they are
prepared. Who is not prepared then?

SHRI

What about Madras City? V/hat
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about the suburban area there? The
case of Madras City is quite different
from other cities in the whole
country. Madras City is divided into
two parts. Or, change the whole
railway administration . .

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Mr.
Mohanarangam, in the light of what
you and Mr. Bhabhra have said, he
will look into the matter.

SHRI R. MOHANARANGAM: 1
have received the same answer last
year also. We are not in a position to
increase the railway line . .

SHRI M. KALYANASUNDA-
RAM: The State Governments are
ready to share the expenditure, but
still it is not finalised. That is the
point.

SHRI R. MOHANARANGAM: 1
will give you six months' time, you
please do it. But your General

Manager will never care to look into
the file .

SHRI P. C. SETHI: General
Manager is not the concerned person
to look into it. It is the...

SHRI R. MOHANARANGAM:
Or I will give you three years to
complete; complete it before 1985 . .

SHRI P. C. SETHI: T am not
asking for time. You give me the list
of level crossings. You never gave
me the list of level crossings . ;

SHRI R. MOHANARANGAM:
We are prepared to share 50 per cent
of the total expenditure.

SHRI HARI SHANKAR BHA-
BHRA: We have named here the
places particularly where the people
are suffering .

SHRIR. MOHANARANGAM: I
don't think you have ever visited
Madras City. You come with me
and I shall show you all the places
there...
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SHRI M. KALYANASUNDA-
RAM: Depute Mr. Mallikarjun.

SHRI NIRMAL CHATTERIJEE
(West Bengal): You must give us a
definite answer. We want the kind of
answer which will satisfy all of us.

THE VICE-CHAIRMAN (SHRI
R: RAMAKRISHNAN): He will give
you that answer. Please listen to him
without interrupting him at every
stage so that he may complete the
answer.

SHRI R. MOHANARANGAM:
You see, from Madras Beach up to
Tambaram how many crossings are
there. Madras City is a peculiar city
so far as this is concerned. This is an
important thing. This area is a ver,
peculiar area. Madras City has been
divided into two parts by the railway
track. People have to cross from one
side to the other and it is very
difficult. It is not like Calcutta Or
Bombay. You come to Madras City
and then only you will know what the
problem is.

SHRI P. C. SETHI: Sir, the
Railway Department is the only
unfortunate Department ~ which
always gets the criticism and
whenever there is any improvement,
it is never appreciated.

Sir, Dr. Siddhu made a point about
overcrowding in the trains and I may
assure him that more unreserved
coaches to the extent of one to two
are being attached now in every train
and, therefore, more accommodation
is being made available. Of course,
there is overcrowding and sitting on
the roof in some of the areas,
particularly in the Lucknow area and
that is being looked into. As far as the
concession on bananas is concerned,
as I had informed
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the House yesterday, a 30 per cent
concession on the freight of bananas
has been recently allowed and,
therefore, there should be no
difficulty.

Sir, 1 fully agree with Mr. Sukul
and others that there is full scope for
improvement in the working of the
railways, whether it is accidents,
whether it is the railway timings,
whether it is reservation or whether it
is any other thing. But we are doing
everything humanly possible to
improve the situation. With regard to
the condition of fans, -electrical
fittings and other amenities [to the
passengers, I have recently
constituted a group which is going
into these things and I have also
constituted a group which will go into
the catering in the railways at various
places, whether it ia private catering
or Government catering.

Shri Mohanarangam mentioned
about the Karur-Dindigul line about
which I have already mentioned and I
have said that we have already
sanctioned an additional Rs. 1.00
crore. Mr. Viththal-bhai Patel had
mentioned about the Manmad line
yesterday. I would like to point out
that recently, Sir, a delegation from
Marathwada area met me along-with
other MPs. We have retained the
construction office which was being
removed and we have sanctioned Rs.
1.00 crore and the Planning Minister
has promised me that during the mid-
term Plan appraisal, he will allocate
more funds for this particular line.

Then, Sir, Shrimati Najma Heptulla
has also made a number of points. As
far as Bombay City is concerned,
about 4.3 million people travel every
day in Bombay City alone which is a
most half the population as far as the
Indian Railways is concerned be-
cause about one crore people
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travel every day on the Indian railways.
Now, as far as the demand for the sixth
corridor is concerned, we have already
forwarded the papers with regard to this
demand to the Planning Commission and
we are awaiting their clearance. In the
mean time, we have taken up the Bandra
overbridge construction which would
facilitate movement on the two parts of
the railways. She has also given a very
good suggestion about the reservation of
bogies for ladies and students,
particularly for the younger students, and
we would certainly consider this
suggestion.

DR. (SHRIMATI) NAJMA HEP-
TULLA: Sir, I would like to ask only on,
question. This Bandra over-bridge,
it is going to be a footcver or it is going to
be a flyover?

SHRI P. C. SETHI:
only.

DR. (SHRIMATI) NAJMA HEP-
TULLA: Not a footover?

It is a flyover

SHRI P. C. SETHI:
only.

It is a flyover

Then, Sir, as £ar as the first class
compartment in the Rajdhani Express is
concerned, it is true that at present it is
not being attached. We would certainly
take this suggestion into consideration.
Recently, some surcharges, by making
some trains super-fast trains, although
their speed was not raised, were
additionally levied by the Railway Board
which was amounting to Rs. 6 crores.
When it came to my notice, [ have with-
drawn those charges and now the Railway
Board's order for additional surcharges,
by making certain trains muper-fast trains
without really increasing their speed, in
order to earn more revenue; has been
removed. Sir, Mr. Asrarul Haq as usual,
has given very valuable suggestions. He
has told me to sell my property. Sir, I can
assure him that I have no property in
Delhi. Whatever small property I have
got, I' have it in my home town. That will
not b, enough to construct two kilometres
of line. (Interruptions).
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SHRI NARENDRA SINGH; What
about Lucknow-Kanpur. . .

AN HON. MEMBER; What about
conversion of ... (.Interruptions).

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I am one with all
in their concern about the -efficient
running of the Indian Railways. But,
unfortunately, we are guided by the Rules
of this House. The Business Advisory
Committee has allotted only one hour for
discussion  of the  Appropriation
(Railways™ No. 3 Bill. It started at 3
o'clock, and it is already 5.30 now. So we
have exceeded the time by more than one
and a half hours. If th, bon. Members
have anything still, they may write to the
hon. Railway Minister and I am sure he
will reply to them.

Now; the question is:

"That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India fo, the services of the
financial year 1982-83 for the purposes
of Railways, is passed by the Lok
Sabha, b, takf a into consideration."

The motion was adopted,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): We shall now take
up clause-by-clause consideration of the
Bill.

Clauses 2 and 3 and th, Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI P. C. SETHI: Sir, I move:
"That the Bill be returned."”

The question wag proposed.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN):  Several  hon.
Members have given notice of their
intention to speak on the Third Reading
of the Bill. I would request them to be a
little brief. And they must pardon me if I
do not show my usual leniency and if I
ring the bell.  Shri  Nepaldev
Bhattacharjee.
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SHRI P. C. SETHI: Sir, I am thankful
to the hon. Members who havt? made
valuable suggestions. I would only like
to say that as far as the points made by
the hon. Members
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during the discussion on the Budget are
concerned, the replies to them are under
preparation and they will be sent to them.
This practice has not been stopped.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). The question is:

"That the Bill be returned." The
motion toa adopted.

THE APPROPRIATION (NO. 3) BILL
1982.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now, we take up the
Appropriation (No. 3) Bill, 1982-

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY). Sir, I beg to
move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1982-
83, as passed by the Lok Sabha, be taken
into consideration."

Sir, the Bill arises out of the supplementary
appropriations charged on the Consolidated
Fund of India and demands voted by the Lok
Sabha on the 2nd August, 1982. The total
amount provided in the Bill is Rs. 2262.61
crores of which Rs. 1745.75 crores is charged
on the Consolidated Fund of India and the
balance of Rs. 516.86 crores has been voted
by the Lok Sabha.

The Supplementary Demands were laid on
the Table of the House on 27th July, 1982.
These include Rs. 1743.46 crores for non-Plan
loans to eighteen State Governments for clear-
ing their year-end deficits and Rs. 480 crores
for providing technical-credit to foreign
Governments under trade and payment
agreements with them for meeting temporary
imbalances in trade.

Sir, I would not burden the House with the

details of every item at this stage, but would
answer the points

[RAJYASABHA]
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which the hon. Members may raise in the
debate. The question was proposed.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Shri Mohanan. You
have eight minutes.

SHRI K. MOHANAN (Kerala): Mr. Vice-
Chairman, Sir, it i; a regular feature with th,
Government to come forward with
Supplementary Demands every year. The
practice of bringing forward Supplementary
Demands cannot be stopped completely.
Whenever there is any unexpected ex-
penditure, it will become necessary to bring
forward Supplementary Demands. But this is
not a good sign, to bring forward
Supplementary Demands regularly. It shows,
the weakness in fiscal planning; this shows, it
shows there is no proper fiscal planning. It is
stated that this is the first consignment. The
other consignments are yet to come. These
may come with in th, next one or two months,
or in the next Session.

In this context, [ would like to make
some references to the disappointing
features of our national economy. The
Government is very much complacent about

the situation. The Government is of the
opinion that the inflationary
tendencies have been completely

controlled; there is no recession and
the rate  of production is very high
because this is the Year of Productivity.
But what is the reality? It is stated that
everything is alright. What a rosy picture has
been painted? But our beloved, our respected
and our hon. Prime Minister is now in
abroad and she is in frantic search of soft loans
on any hard term, even at the cost of our
political freedom. This is the pathetic
condition which the country is facing. But
the Government is drawing a rosy picture
before the people.  This is misleading.  Ac-
cording to available statistics, the
wholesale price index has risen from 274.3 to
291.2 between April 24  and July 17. The
increase  in terms  of percentage has been
6.16 during this period. The sharpest rise in
price has been in the case of essential comma-



